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SAMIR SARAIYA -

MOST URGENT

BY EMAIL/SPEED POST WITH A.D./HAND DELIVERY

Date: 13% September;, 2021

To

The Collector

New Collector Office Building,
Station Rd, Opposite Sasoon Hospital,
Pune, Maharashtra 411001

Tel: (020) 2611 4949
colléctor.pune@maharashtra.gov.in

Re: Rectifications in the entry at “Sr. No 42”7 in Annexure 1.of
the Report dt. 11" of August, 2021 of the Joint Site
Inspection conducted on 23" October, 2020 and 13t
January, 2021 which has been duly submitted by your
good offices (enclosed herewith as Exhibit A) on the 16"
of August, 2021 before the Hon’ble National Green
Tribunal in O.A. 33/2018(WZ)(M.A. no. 124/2018)
pertaining to my property situated at Survey No. 609(3),
Village — Tikona, Taluka — Maval, District — Pune.

Sir,

| This has reference to the subject matter as aforecaptioned, in which regard I hereby state and
record as under: -

1) That it is a matter of record that in compliance of the Order dated 30™ June, 2020
passed by Hon’ble NGT your representatives along with the Officers of the Forest |
Departmeht and Maharashtra Pollution Control Board as members of Joint
Committee were called upon to inspect the matter under question raised in the
application and submit a factual and action report before the Hon’ble NGT.

(Hereto marked and annexed as Exhibit — B is a copy of the said order).

-

46A Bombay Mutual Chambers,19/21 Ambalal Doshi Marg, Fort, Mumbai 400023
+91 22 22653142 +91 22 22657457 Mobile 9820088745
Email saraiyam@gmail.com
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SAMIR SARAIYA

2)

3)

4)

3)

6)

That the said order was available online for my perusal and inspection and on

perusal thereof errors pertaining to the property are observed.

That vide this letter, I am desirous of bringing to your kind attention, certain errors
in the said report, so as to enable your good offices to fhake the requisite
rectifications and further amend the said report which has been submitted by your
sood offices to the Hon’ble NGT in order to reflect the correct facts as

cnumerated below so as to protect my legitimate rights and interests. -

At the outset I have to state that the report wrongly alleges that 1 have not obtained
the N.A. certificate. | emphatically state that I have in due compliance with the
procedures as established under law, obtained the N.A. certificate from the
appropriate authorities. (Hereto marked and annexed as Exhibit — C is a copy

of the N.A. certificate).

Further, as per the said report submitted by your good offices, my property is
shown as located in “Pawana Project”. However, it is imperative and pertinent to
place on record that my property is not located in “Pawana Project” and is in fact
located 2.93 kms away from the dam and more than a kilometre away from the
lake (Hereto marked and annexed as Exhibit — F are copies of screenshots taken

from Google Maps)

Apart from the above , T would like to bring to your notice the true and correct

facts as mentioned herein under:- -

a) Survey No.— .
The Survey no. of the abovementioned property has not been recorded in the

annexure to the report which has been submitted by the joint committee.
Hereto marked and annexed as Exhibit — D is a copy of the 7/12 exiract as
scen on the -website which clearly records the Survey no. of the

abovementioned property.

46A Bombay Mutual Chambers,19/21 Ambalal Doshi Marg, Fort, Mumbai 400023
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SAMIR SARAIYA

b)

d)

Name in 7/12 —

My name has not been reflected in regard to the abovementioned property and

has not been recorded in the report submitted by the joint committee. Hercto

marked and annexed as Exhibit — D is a copy of the 7/12 extract as seen on.

the website, which clearly records my name

Type and details of Construction mentioned as “Open Plot” -

The type and details of the construction has been erroneously mentioned as |
“Open Plot” in the report submitted by the joint committee. Hereto marked
and annexed as Exhibit — E is a copy of the Occupation Certificate as issued
by the office of Metropolitan Commissioner and Chief Executive Officer of
PMRDA which reflects that I have constructed a structure as per the approyed

plans.

Details of building Permission not mentioned -

The details of the Building Permission have not been mentioned in the report

submitted by the joint committee. Hereto marked and annexed as Exhibit — €

“is'a copy of the N.A Certificate as issued by the office of Collector of Maval.

Presence of Sewage system not Mentioned —

The presence of the sewage system at the property has been overlooked. The

property has its own septic tank and soak pit.

Distance from Pawna Dam

The details of distance from the dam has been erroncously mentioned as 250
m in the report submitted by the joint committee whereas the actual distance is
2.93kms. Hereto marked and annexed as Exhibit — F are copies of screenshots
taken from Google Maps which clearly shows that the distance from the |
property to the dam is 2.93 kms and more than 1 kilometre from the lake

-

46A Bombay Mutual Chambers,15/21 Ambalal Doshi Marg, Fort, Mumbai 400023

+91 22 22653142 +91 22 22657457 Mobhile 9820088745
Email saraiyam@gmail.com . -




1127

SAMIR SARAIYA

7) In light of the foregoing paragraphs, and in consonance with the attached
documents you are hereby kindly called upon to make the requisite changes as and
by way of an amendment in the report before the Hon'ble NGT, so as to ensure
that no adverse orders are passed against me on the basis of erroneous

information.

8) Hoping that you shall treat this letter with the urgency it truly deserves.

-

Thanking You in anticipation,

I remain,
Yours faithfully

Samir Saraiya
Date “:13" September 2021

Copy marked to:-

1)

2)

Office Of Sub Divisional Officer
Maval-Mulshi,

Sub Division Pune,

New Administrative Building 2nd floor,
Opp. Vidhan Bhavan, Pune - 411001.
Tel: 020-26122239
sdomaval-mh@gov.in

Hon'ble Registrar General, NGT (W.Z.),
Principal Bench, Faridkot House,
Copernicus Marg, near India Gate,

New Delhi — 110001.

Tel: 011 2304 3533 ~
judicial-ngt@gov.in

46A Bombay'Mutual Chambers,19/21 Ambalal Doshi Marg, Fort, Mumbai 400023
+91 22 22653142 +91 22 22657457 Mobile 9820088745
Email saraiyam@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(THROUGH VIDEO CONFERENCING)

ORIGINAL APPLICATION NO. 33/2018 (WZ)

Sanjay Bhegade & Ors. -—-- Applicant
Vs.
State of Maharashtra &Ors. - Respondents

Submission of Report by Joint Committee constituted by
Hon’ble NGT in O. A. 33/2018 (WZ)

The Joint Committee of (i) The Collector, Pune — represented
by Shri. Sandesh Shirke, SDM Maval- Mulshi, Pune (ii) Shri. Rahul
Patil, Dy. Conservator of Forest, Pune Forest Division and (iiii)
Shri. Nitin Shinde, the Sub Regional Officer, Maharashtra Pollution
Control Board, Pune carried out the inspection of the site on
23/10/2020. The Joint Committee is submitting the report in
compliance of the Order passed by Hon’ble NGT.

1) Observations made by the SDM Maval-Mulshi, Pune
representing the Collector, Pune -

I) It is stated that during the site visit, the Record related to
land viz. name on the 7/12 extract, Details of building
permission, year of construction, Type of Construction
and its use, whether the property is located uphill or
downhill, distance from Pavana Dam etc. was checked.

II) Prima facie, it is stated that only 2 constructions have
obtained Non- Agriculture permission and the remaining
constructions are unauthorized.

III) It was observed that Septic Tank is provided to all

constructions projects.




V)

V)
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Some of the property owners are using the construction
for residential purpose while others are wusing for
commercial purpose.

The report from the SDO Maval-Mulshi representing the
Collector, Pune is attached and annexed herewith as an

Annexure- 1.

2) Observations made by the Forest Department, Pune—

I)

1)

111)

V)

It is stated that during site visit inspection the area was
surveyed in order to find out the unauthorized
constructions (illegal) constructions in Pawananagar area.
In the survey, 10 out of 63 constructions were found in
the private forest which are deemed to be reserved forest
as per the provisions of the Maharashtra Private Forest
Acquisition Act, 1975. Such constructions in the reserved
forest means encroachment over the reserved forest
which is prohibited as per the provisions of the Indian
Forest Act 1927.

The Forest Department has issued show cause notices to
the owners of the constructions to show cause why such
constructions should not be removed. As those owners of
the constructions had made constructions in the reserved
forest which are offences as per the Indian Forest Act,
1927, Forest Offences Report (FOR) were filed against the
owners of the constructions.

Two of the owners to whom Show Cause Notices were
issued filed Writ Petitions in the High Court thereby
challenging vesting of those lands in the State
Government as Private Forest as per the Maharashtra
Private Forest Act, 1975. The Hon’ble High Court vide
Judgment dated 27/09/2018 disposed of both the Writ

Petitions in favour of the Government.




V)

VI)
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One of the owners of the constructions has challenged the
Judgment of the Hon’ble High Court by filing Special
Leave Petition in the Hon’ble Supreme Court. After
hearing, Hon’ble Supreme Court has passed an interim
order of Status Quo in the said matter.

The detailed report is attached and annexed herewith as

an Annexure - 2.

3) Observations made by Maharashtra Pollution Control board-

I)

1I)

Pune.

After carrying out the site inspection and going through
the report filed by the SDM, it can be stated that most of
the properties are used for residential purpose. Hence,
the pollution potential seems to be low and all properties
have provided with septic tanks and soak pit arrangement
for treatment of sewage generation from domestic effluent.

During the visit no direct sewage discharge to the river

1tlogla021. ( Rahul Patil, LF.S. )

Dy. Conservator of Forest,
Pune Forest Division

was observed from any of the property.

Shirke)
val representing
the Collector, Pune,

MQ‘I
/m

The in-charge Regional Officer,
MPCB Pune.
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REPORT

The applicant has filed this application for issuing direction to the PMRDA ie.
Respondent no.2 to demolish illegal construction on hill tops and hill slopes in ECO
Sensitive Area as well as in the reserved forest in Pawnanagar area in Maval Taluka,

The Hon'ble National Green Tribunal ,West Zone vide Order dated 30/6/2020 has
constituted a Committee of Collector,Pune, Divisional Forest Officer,Pune and Maharashtra
Pollution Control Board to inspect the matter and submit factual and action taken report

(ATR).
As per the above mentioned Order of this Hon’ble NGT the Committee inspected the

matter and visited and surveyed the area in order to find out the illegal constructions in

which are deemed to be reserved forest as per the provisions of the Maharashtra Private
Forest Acquistion Act, 1975.The particulars of the illegal constructions are as follows,

Sr | Name Notice issued Property Notice issued by [ Offecne Reprt 7
no to owner description | Forest Dept no and dated
1 Firoz Irani 22/12/2016 Gatno 53(1),54 and 55 06/2013.14
and 27/2/2017 24/1/1 of MRTP Act, dat.28/4/2013
village 1966
Shindgaon
2 Amol 15/11/2016 Gatno 53(1),54 and 55 14/2013.14 dt
Damodar 144/4 of MRTP Act, 12/5/2013
Mahale village 1966
_ Shindgaon
3 Chanrakant 8/11/2016 Sno114/B |[53(1),54 and 55 17/2013.14 Dt
Sajanlal village of MRTP Act, 12/5/2013
Choksi Ambegaon 1966
4 Harish Balani | 8/11/2016 Sno95/2 53(1), 54 and 55 09/2013.14
village of MRTP Act, Dt.29/4/2013
Ambegaon 1966
5 Rahulbhai 15/11/2016 Gatno 53(1),54 and 55 06/2013.14 Dt
Dholkiya and 8/2/2017 144/1 of MRTP Act, 17/6/2013
Village Pale | 1966
Pama -
6 Samir Shah 8/11/2016and | Sno 112 53(1),54 and 55 08/2013.14
8/2/2017 village of MRTP Act, Dt.29/4/2013
Ambegaon 1966
7 Deep Trivedi 21/12/2016 Gat 53(1),54 and 55 02/2006-07
and 27/2/2017 no.147/3 * | of MRTP Act, Dt.16/12/2006
village Pale | 1966
8 Kishor 8/11/2016 and | Gat no 31/2 |53(1),54and 55 03/2006.07 Dt

13




Choudhari 27/2/2017 village of MRTP Act, 21/12/2006
Dhudhiware | 1966
9 Sandya 8/11/2016 Sno.113 53(1), 54 and 55 | 01/2008.09 Dt
: Chandavarkar village of MRTP Act, 21/7/2008
Ambegaon 1966
10 | Dina 8/11/2016 Gat 53(1),54 and 55
Shahrukh no.140/2 of MRTP Act,
Golwala village Pale | 1966
Pama

The purchasers of the private forests had filed various Writ Petitions jn the
Hon'ble High Court challenging the acquisition as per the Maharashtra Private Forest Act,
1975.

Sr no Petitioner Writ Petition no Status
1 Chandrakant | 8861/2017 ~ subjudice
Choksi '
2 Sammer Shah | 13194/2016 ‘Disposed off in favour of Government on
b 27/9/2018. ' '

The Hon’ble High Court after hearing disposed off both the Writ Petitions on
various grounds. Then one of the purchaser challenged the Judgement and Order dated
27.09.2018 of Hon'ble High Court by filing Special Leave Petition in the Supreme Court.
The Hon’ble Supreme Court after hearing passed an interim Order of status-quo in the
matter. Thus the acquisition of private forest is subjudice and status quo in the matter has
been maintained. The particulars of the Special Leave Petition as follows:-

Srno | Petitioner SLP no Status
1 Sammer Shah 50/2019 Hon’ble Supreme Court ordred status quo on
- 23.8.2019,

In above matter after verifying the forest record it found that no tree cutting

issue is involved.

Dy.Conservator of Forest
Pune Forest Division,Pune
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Item No. 04

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 33/2018 (WZ)
(M.A. No. 124/2018)

Sanjay Bhegade & Ors. Applicant(s)
Versus

State of Maharashtra & Ors. Respondent(s)

Date of hearing: 30.06.2020

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant(s)
For Respondent(s)

ORDER

1. The issue of unauthorized and illegal construction was raised by the
applicant by way of filing this application and this Tribunal on
04.07.2018 directed as follows:

“It is the case of the applicant that a large number of
unauthorised constructions have come up on the hills and the
hill slopes within the reserve forest area at Pavana area in
MavalTaluka, District Pune. In paragraph No.17 of the
application as many as 53 persons have been named who, as
per the applicant, are indulging in such illegal constructions
and against whom Notices have been issued by the
respondent No.2 Pune Metro Region Development Authority
(PMRDA), two samples of which have been filed as Annexure-C
to the application.

It would be appropriate for us to express that there are as
many as 53 private residents who would be affected in the
event of any adverse orders being passed. In our view they
would be necessary parties. We, therefore, direct the applicant
to take steps for their impleadment as respondents. The
amended original application shall be filed within a week.
Notices shall also be issued thereafter to all the newly added
respondents for which also requisite shall be filed by the
applicant.”

15
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. In compliance of the order thereof, the applicant has moved a

Miscellaneous Application No. 124/2018 for amendment by
incorporating and impleadment of respondent from Sr. No 4 to 67.
Since it is in compliance of the order of the Tribunal, the application is
allowed. The applicant is directed to file the amended Memo of Parties
within a week. Before proceeding further, we deem it just and proper
to constitute a Committee and call a report consisting of:

i. Collector of the Pavana area in Maval Taluka, District Pune;

ii. Divisional Forest Officer, District Pune and

iii. Maharashtra State Pollution Control Board.

The Committee is directed to inspect the matter under question raised
in the application and submit factual and action taken report within
four weeks. Maharashtra State PCB will be the nodal agency for

compliance.

Let a joint report in the matter be submitted by the Maharashtra State

PCB by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

The necessary documents be provided to the Collector of the Pavana
area in Maval Taluka, District Pune, Divisional Forest Officer, District

Pune and Maharashtra State Pollution Control Board by the applicant.

List it on 31.07.2020.

Sheo Kumar Singh, JM

Siddhanta Das, EM

June 30, 2020
Original Application No. 33/2018 (WZ)

R
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Gmail - OA 33/2018(\5'2)1?5? of Committee-Request for rectification of errors

M G ma |I Samir Saraiya <saraiyam@gmail.com>

OA 33/2018(WZ)-Report of Committee-Request for rectification of errors

1 message

Samir Saraiya <saraiyam@gmail.com> Mon, Sep 13, 2021 at 5:27 PM
To: collector.pune@maharashtra.gov.in, sdomaval-mh@gov.in, judicial-ngt@gov.in

MOST URGENT

BY EMAIL/SPEED POST WITH A.D./HAND DELIVERY

Date: 13t September, 2021

To

The Collector

New Collector Office Building,
Station Rd, Opposite Sasoon Hospital,
Pune, Maharashtra 411001

Tel: (020) 2611 4949
collector.pune@maharashtra.gov.in

Sir,

Re: Rectifications in the entry at “Sr. No 42 in Annexure 1 of the Report dt. 111 of
August, 2021 of the Joint Site Inspection conducted on 23 October, 2020 and 13t
January, 2021 which has been duly submitted by your good offices (enclosed herewith
as Exhibit A) on the 16 of August, 2021 before the Hon’ble National Green Tribunal

in O.A. 33/2018(WZ)(M.A. no. 124/2018) pertaining to my property situated at Survey
No. 609(3), Village — Tikona, Taluka — Maval, District — Pune.

This has reference to the subject matter as aforecaptioned, in which regard I hereby state and record as under: -

https://mail.google.com/mail/u/0?ik=bd27a6185b&view=pt&search=all&permthid=thread-a%3Ar-9039995752380677499%7Cmsg-a%3Ar8357089...

1) That it is a matter of record that in compliance of the Order dated 30™ June, 2020 passed by Hon’ble NGT
your representatives along with the Officers of the Forest Department and Maharashtra Pollution Control Board
as members of Joint Committee were called upon to inspect the matter under question raised in the application
and submit a factual and action report before the Hon’ble NGT. (Hereto marked and annexed as Exhibit — B is

a copy of the said order).

2) That the said order was available online for my perusal and inspection and on perusal thereof errors

pertaining to the property are observed.

3) That vide this letter, I am desirous of bringing to your kind attention, certain errors in the said report, so as
to enable your good offices to make the requisite rectifications and further amend the said report which has been
submitted by your good offices to the Hon’ble NGT in order to reflect the correct facts as enumerated below so

as to protect my legitimate rights and interests.

4) At the outset I have to state that the report wrongly alleges that I have not obtained the N.A. certificate. 1
emphatically state that I have in due compliance with the procedures as established under law, obtained the N.A.
certificate from the appropriate authorities. (Hereto marked and annexed as Exhibit — C is a copy of the
N.A. certificate).
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BY EMAILSPEED POST WITHEADJHAND DILIVERY

Date: 13" September, 2021

To

The Collector
New Collector Office Building,

Station Rd, Opposite Sasoon Hospital,

Pune, Maharashtm 411001

Tel: (020) 2611 4949 -
colIector.pune@maharashtra.gov.in

Re: Rectifications in the entry at “Sr. No 42” in Annexure 1 of
M the Report dt. 11" of August, 2021 of the Joint Site -
Inspection conducted on 23 October, 2020 and 13"
. January, 2021 which has been duly submitted by your
good offices (enclosed herewith as Exhibit A) on the 16
of August, 2021 before the Hon’ble National Green
Tribunal in O.A. 33/2018(WZ)(M.A. no. 124/2018)
ﬂ/ m\ pertaining to my property situated at Survey No. 609(3),
H\ \2}7 @ﬁﬂ' Vxlldge— Tikona, Taluka - Maval, Dis(rict — Pune.

T ﬂég J C‘ ﬁ ' -
@4’-1115 ‘'has reference to the subject matter as aforccaptioned, in which regard I hereby state and

record as under: -

1) That it is a matter of record that in compliance of the Order dated 30*" June, 2020

passed by Hon’ble NGT your representatives along with the Officers of the Forest.

Deparlme;lt and Maharashtra Pollution Control Board as members of Joint

Committee were called upon to inspect the matter under question raised in the

application and submit a factual and action report before the Hon’ble NGT. ,

(Hereto marked and annexed as Exhibit — B is a copy of the said order).

-

46A Bombay Mutual Chambers,19/21 Ambala) Doshi Marg, Fort, Mumbai 400023
+9122 22653142 +91 22 22657457 Mobile 9820088745
Email saraiyam@gmail.com
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M G ma |I Samir Saraiya <saraiyam@gmail.com>

Fwd: OA 33/2018(WZ)-Report of Committee-Request for rectification of errors

1 message

Samir Saraiya <saraiyam@gmail.com> Mon, Sep 13, 2021 at 5:49 PM
To: sdomaval@gmail.com

--------- Forwarded message ---------

From: Samir Saraiya <saraiyam@gmail.com>

Date: Mon, Sep 13, 2021 at 5:27 PM

Subject: OA 33/2018(WZ)-Report of Committee-Request for rectification of errors

To: <collector.pune@maharashtra.gov.in>, <sdomaval-mh@gov.in>, <judicial-ngt@gov.in>

MOST URGENT

BY EMAIL/SPEED POST WITH A.D./HAND DELIVERY

Date: 13t September, 2021

To

The Collector

New Collector Office Building,
Station Rd, Opposite Sasoon Hospital,
Pune, Maharashtra 411001

Tel: (020) 2611 4949
collector.pune@maharashtra.gov.in

Re: Rectifications in the entry at “Sr. No 42 in Annexure 1 of the Report dt. 111 of

August, 2021 of the Joint Site Inspection conducted on 23" October, 2020 and 13t
January, 2021 which has been duly submitted by your good offices (enclosed herewith

as Exhibit A) on the 16™ of August, 2021 before the Hon’ble National Green Tribunal
in O.A. 33/2018(WZ)(M.A. no. 124/2018) pertaining to my property situated at Survey
No. 609(3), Village — Tikona, Taluka — Maval, District — Pune.

Sir,

This has reference to the subject matter as aforecaptioned, in which regard I hereby state and record as under: -

1) That it is a matter of record that in compliance of the Order dated 30t June, 2020 passed by Hon’ble NGT
your representatives along with the Officers of the Forest Department and Maharashtra Pollution Control Board
as members of Joint Committee were called upon to inspect the matter under question raised in the application
and submit a factual and action report before the Hon’ble NGT. (Hereto marked and annexed as Exhibit — B is
a copy of the said order).

2) That the said order was available online for my perusal and inspection and on perusal thereof errors
pertaining to the property are observed.

3) That vide this letter, I am desirous of bringing to your kind attention, certain errors in the said report, so as

to enable your good offices to make the requisite rectifications and further amend the said report which has been

https://mail.google.com/mail/u/0?ik=bd27a6185b&view=pt&search=all&permthid=thread-a%3Ar-9039995752380677499%7Cmsg-a%3Ar3266554... 1/3
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